MINUTES OF NORMS COMMITTEE (NC-7) OF
‘PLASTIC & RUBBER PRODUCTS’
MEETING NO. 49/AM15
HELD ON 04.03.2015
UNDER CHAIRMANSHIP OF
DR. L.B. SINGHAL, ADDITIONAL DGFT

Meeting No. 49/87-NC-7/2014 of NORMS COMMITTEE (NC-7) dealing with ‘Chapter 39
and 40 of ITC (HS) Code’ held on 04.03.2015 under the Chairmanship of Dr. L.B. Singhal, Addl.
DGFT, Udyog Bhawan, New Delhi-110011. Following officers attended the Meeting:

1)  Shri O.P. Sharma, Jt. Industrial Adviser, D/o C&PC
2)  Shri Nand Lal, Senior Development Officer, DIPP
3)  Shri Seikhomang Kipgen, Dy. DGFT

4)  Smt. Chander Kanta Pandey, FTDO

2. The Committee confirmed Minutes of NC Meeting No. 48/AM15 held on 25.02.2015.

3. The Committee, after deliberations, approved following cases and RLA concerned shall take
consequential action as per Foreign Trade Policy/Procedures:

MANUAL CASES
Case No. A241 ____||DSM INDIA PVT. LTD. HQ F. No. Status: Cu
| 01/87/050/00261/AM10/DES-VTI Deferred
NC No.:49/AM15 Adv. Lic, No. ) RLA F. No.
Dated: 04.03.2015  ||3110040485 dated 05.11.2009 31/24/040/00128/AM10 j/

Request: Revision of adhoc norms fixed by NC against Advance Authorization No. 3110040485 dated
05.11.2009

Decision: A D/1, No. 46011/106/2009-PC.11 dated 24.02.2015 was issued by D/o C&PC to firm, It
was decided by the Committee to issue a Reminder to firm giving 15 days time for submission of

information.
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’7Case No. A-242 SABIC INNOVATIVE PLASTICS|[HQ F. No. [Status:
PVT. LTD. 01/87/050/00492/AM14/DES-VII Deferred
NC No.:49/AM15 Adv. Lic. No. RLA F. No. ?L_
Dated: 04.03.2015 13410038970 dated 08.01.2014 34/24/040/00007/AM 14
Request: Fixation of adhoc norms in respect of Advance Authorization No. 3410038970 dated
08.01.2014

2
Decision: A D/L No. 46011/26/2014-PC.1I dated 26.02.2015 was issued by D/o C&PC to firm. It

was decided by the Committee to issue a Reminder to firm giving 15 days time for submission of
information.

Deferred for four weeks.

Case No. A-243 SABIC INNOVATIVE PLASTICS|HQ F. No. Status: Ge
PVT. LTD. [01/87/050/00493/AMI4/DES-VI  ||Deferred

NC No.:49/AM15 Adv. Lic. No. RLA F. No. }/

Dated: 04.03.2015 3410038972 dated 08.01.2014 34/24/040/00020/AM 14 N

Request: Fixation of adhoc norms in respect of Advance Authorization No. 3410038972 dated
08.01.2014

Decision: A D/L No. 46011/26/2014-PC.11 dated 26.02.2015 was issued by D/o C&PC to firm. It |

was decided by the Committee to issue a Reminder to firm giving 15 days time for submission of
information.

Deferred for four weeks.

Case No. A-244 SABIC INNOVATIVE PLASTICS|[HQ F. No. Status: C_K
PVT. LTD. 01/87/050/00494/AM14/DES-VII Deferred
NC No.:49/AM15 Adv. Lic. No. RLA F. No.
Dated: 04.03.2015 3410038971 dated 08.01.2014 34/24/040/00023/AM 14
Request: Fixation of adhoc norms in respect of Advance Authorization No. 3410038971 dated

08.01.2014

Decision: A D/L No. 46011/26/2014-PC.II dated 26.02.2015 was issued by D/o C&PC to firm. It

was decided by the Committee to issue a Reminder to firm giving 15 days time for submission of
information.
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Case No. A-245 INDIA GLYCOLS LTD. HQ F. No. Status: C_K
01/83/050/01246/AM08/DES-VII Deferred
NC No.:49/AM15 Adv. Lic. No. RLA F. No. *
| Dated: 04.03.2015 0510209638 dated 27.09.2007 05/24/040/00420/AMO08

Request: Amendment in the description of Export against Advance Authorization No. 0510209638 dated
27.09.2007 for redemption of their Advance Authorization No. 0510270903 dated 19.08.2010
issued on repeat basis under Para 4.7.1 of HBP Vol. L. {/

Decision: A copy of Representation has been forwarded to D/o C&PC on 27.01.2015. Comments
awaited from D/o C&PC.

Deferred for three weeks.

Case No. A-246 HELIOS PACKAGING HQ F. No. Status: <
01/87/050/00223/AM14/DES-VII Deferred

NC No.:49/AM15 Adv. Lic. No. RLA F. No. y

Dated: 04.03.2015 0710095382 dated 15.05.2013 07/24/040/00542/AM13

Request: Fixation of adhoc norms in respect of Advance Authorization No. 0710095382 dated 15.05.2013

Decision: A copy of representation of firm has been forwarded to D/o C&PC on 05.01.2015.
Comments awaited from D/o C&PC. *
Deferred for three weeks.
A NG \’(\ﬁj(%"tiq
SEIKHOMATE 2l
Dy, Direct
D“-ela‘st‘:{;:\;_- U‘ \\. = s in
Minis Govermm : '\4(,\'1’ Delhi

pw i

Ud‘f og Bhe




ONLINE CASES

~ |Case No.:3/17/87-ALC1/2013 Party Name:J.D. JONES & CO.  |Meet No/Date:49/87- iﬁuarus:
PVT. LTD. IALC1/2014 ‘Approved
. 04.03.2015 |
HQ File :01/87/050/00110/AM14/ |RLA File :02/24/040/00028/AM14/ |Lic.No/Date:0210190491
. 110.06.2013

Decision: “As per the written comments furnished by the D/o C&PC vide their OM No. |
46011/2/2008-PC-1I dated 04.02.2015, the Committee approved following adhoc norms:

r | o EXPORT ITEM QTY IMPORT ITEM QTY
25% Glass Filled PTFE Bushing| 1kg |Relevant 25% Glass Filled | 1.40 kg
| Seal — Pacmaan Style NA 230 PTFE Resin
' RLA may take consequential action as per Policy / Procedures.

(Case No.:4/17/87-ALC1/2013  |Party Name:J.D, JONES & CO.  |Meet No/Date:49/87- ~ |Status:
: [PVT. LTD. ALC1/2014 {Approved
L ; 04.03.2015 |
HQ File :01/87/050/001 11/AM14/ [RLA File :02/24/040/00029/AM14/ [Lic.No/Date:0210190498 |
- ‘ 110.06.2013 |
Decision: As per the written comments furnished by the D/o C&PC vide their OM No.
‘4601 1/2/2008-PC-II dated 04.02.2015, the Committee approved following adhoc norms:
12
| [ EXPORT ITEM QTY IMPORT ITEM QTY
| 15% Carbon Filled PTFE Seal —| 1kg |Relevant 15% Carbon Filled | 4.90 kg
i | Pacmaan Style NA 220 PTFE Resin
L RLA may take consequential action as per Policy / Procedures.




[Case No.:24/37/87-ALC1/2013  [Party Name:SUPRABHA ~ |Meet No/Date:49/87- [status:
IPROTECTIVE PRODUCTS PVT |ALC1/2014 Deferred
LTD 04.03.2015
HQ File :01/87/050/00359/AM 14/  [RLA File :31/83/040/00093/AM14/ [Lic.No/Date:3110060151  |Defer .
30.08.2013 Date:25.03.2015 |

Decision: A D/L No. 46011/111/2013-PC.II dated 27.01.2015 was issued by D/o C&PC to firm.
This was followed by Reminder from DGFT on 25.02.2014 giving 15 days time for submission of
information. Reply awaited from the firm.

(Case No.:33/29/87-ALC1/2013  |Party Name:VISHAKHA Meet No/Date:49/87-  |Status: |
| [POLYFAB P.LTD ALC1/2014 ‘[)cfcrrcd
; 04.03.2015 _
HQ File :01/87/050/00257/AM 14/ [RLA File :08/24/040/00230/AM14/ |Lic.No/Date:0810124734  |Defer
12.09.2013 Date: 18.03.2015

IDecision:—A D/L No. 46011/85/2013-PC.1II dated 06.01.2015 was issued by D/o C&PC to firm.
This was followed by Reminder from DGFT on 04.02.2015 giving 15 days time for submission of

linformation. Reply awaited from the firm.

{Case No.:33/46/87-ALC1/2013 [Party Name:UTSAV POLYMER  |Meet No/Date:49/87- Status:
| ‘PR(')D[ JCTS PVT. LTD. ALC1/2014 [Rejected
04.03.2015 |

[HQ File :01/87/050/00427/AM14/ [RLA File :03/95/040/00652/AM14/ [Lic.No/Date:0310758773 |
| .

'This was followed by Reminders from DGFT on 23.09.2014 and 25.11.2014 (Final Reminder)
giving 15 days time for submission of information. It was observed that the firm failed to furnish
linformation despite repeated reminders to them, hence the Committee decided to reject the case.
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IDecision: A D/L No. 46011/9/2014-PC.II dated 12.08.2014 was issued by D/o C&PC to firm. %“/




" |Case No.:2/42/87-ALC1/2013  |Party Name:J.D. JONES & CO. _ |Meet No/Date:49/87-  [Status: | Qe
' PVT. LTD. ALC1/2014 |Approved
, 04.03.2015 ;
%File :01/87/050/00388/AM 14/ |RI:A File :02/24/040/00135/AM 14/ ILic.No/Date:0210196733 ' %/
| 25.11.2013
‘Dccision: As per the written comments furnished by the D/o C&PC vide their OM No.

46011/2/2008-PC-II dated 04.02.2015, the Committee approved following adhoc norms:

6 | ,
EXPORT ITEM QTY IMPORT ITEM QTY 4«1
! 25% Glass Filled PTFE Bushing| 1kg | Relevant 25% Glass Filled | 1.40 kg
| Seal — Pacmaan Style NA 230 PTFE Resin
| RLA may take consequential action as per Policy / Procedures.
[Case No.:15/41/87-ALC1/2013 Party Name: VISHAKHA ~ [Meet No/Date:49/87- Status: e
| 'POLYFAB P.LTD ALC1/2014 Deferred
_ 04.03.2015 ;
" |HQ File :01/87/050/00378/AM14/ |RLA File :08/24/040/00365/AM 14/ |Lic.No/Date:0810126762 'Jbéﬁ:r— [ oA
7 129.11.2013 [Date:18.03.2015
' |Decision: A D/L No. 46011/85/2013-PC.II dated 06.01.2015 was issued by D/o C&PC to firm. _
. [This was followed by Reminder from DGFT on 04.02.2015 giving 15 days time for submission of L’/
.' ‘information. Reply awaited from the firm. |
|Case No.:16/41/87-ALC1/2013  |Party Name:VISHAKHA Meet No/Date:49/87- Status: A
POLYFAB P.LTD ALC1/2014 Deferred
| , 04.03.2015 |
‘ HQ File :01/87/050/00379/AM14/ [RLA File :08/24/040/00366/AM 14/ |Lic.No/Datc:0810126763  [Defer |
8 29.11.2013 Date:18.03.2015

Decision: A D/L No. 46011/85/2013-PC.11 dated 06.01.2015 was issued by D/o C&PC to firm.
IThis was followed by Reminder from DGFT on 04.02.2015 giving 15 days time for submission of
| linformation. Reply awaited from the firm,
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Case No.:19/1/87-ALC1/2014 Party Name:SNF [INDIA] PVT. Meet No/Date:49/87- Status:

| LTD,, [ALC1/2014 Rejected
04.03.2015 |

IHQ File :01/87/050/00538/AM14/ [RLA File :26/24/040/00006/AM 14/ LLic.No/Date:2610012322 |

! | 20.01.2014

Decision: A D/L No. 46011/51/2014-PC.1I dated 06.08.2014 was issued by D/o C&PC to firm.
'This was followed by Reminder from DGFT on 08.09.2014 and 23.12.2014 (Final Reminder) giving
15 days time for submission of information. It was observed that the firm failed to furnish
information despite repeated reminders to them, hence the Committee decided to reject the case.

W R

Case No.:1/2/87-ALC1/2014  |Party Name:UNITEC FIBRES  [Meet No/Date:49/87-  [Status: Q.
' PVT.LTD. ALC1/2014 ‘Defcrred

: .' 04.03.2015

HQ File :01/87/050/00001/AM15/ "RLA_FiIe Ty%/oﬂoozmﬁm12/"iiic.No/_Date:o§o77o 188 [Defer A

111.02.2014 Date:25.03.2015

Decision: A D/L No. 46011/144/2006-PC.1I dated 28.01.2015 was issued by D/o C&PC to firm,
'This was followed by Reminder from DGFT on 20.02.2015 giving 15 days time for submission of {/
information. Reply awaited from the firm.

Decision: A D/L No. 46011/144/2006-PC.11 dated 28.01.2015 was issued by D/o C&PC to firm,
"This was followed by Reminder from DGFT on 20.02.2015 giving 15 days time for submission of

linformation. Reply awaited from the firm.

(Case No.:2/48/87-ALC1/2013  |Party Name:UNITEC FIBRES  [Moet No/Date:49/87- _"Emtus:_ Deferred | (e

| PVT.LTD. ALC1/2014

| 04.03.2015 |

[HQ File :01/87/050/00451/AM14/ |RLA File LLic.No/Date:0310770496  |Defer Q‘\

| :03/95/040/00143/AM12/ 118.02.2014 Date:25.03.2015 /

(Case No.:3/i/87-ALC1/2014 _lParty Name:UNITEC FIBRES [Meet No/Date;49/87- !S(atus: Deferred

. IPVT.LTD, |ALC1/2014

| | 104.03.2015 \

[HQ File :01/87/050/00522/AM14/ [RLA File a [Lic.No/Date:0310771913
:03/95/040/00130/AM 14/ 25.02.2014

Decision: A D/L No. 46011/144/2006-PC.II dated 28.01.2015 was issued by D/o C&PC to firm.
This was followed by Reminder from DGFT on 20.02.2015 giving 15 days time for submission of
‘information. Reply awaited from the firm.

Defer ﬁw/
Date:25.03.2015
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Case No.:54/7/87-ALC1/2014  [Party Name:INTERNATIONAL  |Meet No/Date:49/87-  [Status: | .
' CONVEYORS LIMITED IALC1/2014 Deferred r
04.03.2015 _
HQ File :01/87/050/00073/AM15/ |RLA File :03/94/040/00950/AM 14/ LLic.No/Date:0310772113  |Defer -'
127.02.2014 Date:01.04.2015 ‘
13 Decision: A D/L No. 46011/115/2005-PC.II dated 11.11.2014 was issued by D/o C&PC to firm. |
This was followed by Reminder from DGFT on 08.12.2014 giving 15 days time for submission ofJ

information. Reply still awaited from firm. Hence, the Committee decided to issue Final Reminder
tto firm giving 15 days time to furnish reply. In case the reply is not received within the stipulated i/
period, the Committee would be constrained to reject the case with direction to firm to pay the

\Customs duty and applicable interest for regularization of the licence..

| [Case No.:35/7/87-ALC1/2014  |Party Name:INTERNATIONAL  [Meel No/Date-d9/87- [Status: Deferred
' [CONVEYORS LIMITED ALC1/2014 ‘ e
. ! 04.03.2015 .|
| [HQFile :01/87/050/00074/AM1S/ [RLAFile  |LicNo/Daw:0310772114 [befer
} 1:03/94/040/00951/AM 14/ 127.02.2014 {Date:01.04.2015 &-
14 Decision: A D/L No. 46011/115/2005-PC.1I dated 11.11.2014 was issued by D/o C&PC to firm.
| IThis was followed by Reminder from DGFT on 08.12.2014 giving 15 days time for submission of
' information. Reply still awaited from firm. Hence, the Committee decided to issue Final Reminder ,‘/
. [to firm giving 15 days time to furnish reply. In case the reply is not received within the stipulated
iperiod, the Committee would be constrained to reject the case with direction to firm to pay the
|Customs duty and applicable interest for regularization of the licence..

| [Case No.:21/7/87-ALC1/2014  [Party Name:INTERNATIONAL \Meet No/Date:49/87- meﬁ;Deferred A

Defer
Date:01.04.2015

; CONVEYORS LIMITED ALC1/2014

_ | 04.03.2015 |
| IHQ File :01/87/050/00040/AM15/ |RLA File ~ [Lic.No/Date:0310772649
| 1:03/94/040/01004/AM 14/ 03.03.2014

15| Decision: A D/L No. 46011/1 15/2005-PC.IT dated 11.11.2014 was issued by D/o C&PC to firm.
This was followed by Reminder from DGFT on 08.12.2014 giving 15 days time for submission of
| iint‘ormation. Reply still awaited from firm. Hence, the Committee decided to issue Final Reminder
to firm giving 15 days time to furnish reply. In case the reply is not received within the stipulated
period, the Committee would be constrained to reject the case with direction to firm to pay the
i \Customs duty and applicable interest for regularization of the licence..

|
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|"Case No.:1/14/87-ALC1/2014 Party Name:JINDAL POLY Meet No/Date:49/37- is_'t:lfllsi - ‘ Qe

' FILMS LTD. ALCI1/2014 {Deferred

| | 104.03.2015 |

IHQ File :01/87/050/00111/AM15/ .RLA File :05/23/040/00461/AM 14/ |Lic.No/Date:0510384222 Defer S’/
6! | 16.04.2014 Date:18.03.2015

Decision:  In respon_s'e_to_ D/L dated 23.12.2014 issued by D/o C&PC, the firm had submitted its {7
reply, a copy of which was forwarded to D/o C&PC on 23.02.2015. Comments awaited from

D/o C&PC.

I |Case No.:1/7/87-ALC1/2014  [Party Name:MANJUSHREE  |Meet No/Date:49/87-  [Status:
ITECHNOPACK LTD, ALC1/2014 Rejected
104.03.2015

|
' [HQ File :01/87/050/00020/AM15/ .RLA File :07/24/040/00415/AM14/ [Lic.No/Date:0710103920
7 | | 05.05.2014 .
. |Decision: A D/L No. 46011/220/2005-PC.1I dated 06.08.2014 was issued by D/o C&PC to firm.
. This was followed by Reminders from DGFT on 25.08.2014 and 18.11.2014 (Final Reminder)
. |giving 15 days time for submission of information. It was observed that the firm failed to furnish
information despite repeated reminders to them, hence the Committee decided to reject the case.

X ¥R

(Case No.:19/22/87-ALC1/2014  [Party Name:NEELAM RUBBERS, [Meet No/Date:49/87- ‘Status: |

| | ALC1/2014 Deferred e
| . 04.03.2015

| [HQ File :01/87/050/00207/AM15/ |RLA File :23/24/040/00002/AM15/ |Lic.No/Date:2310003625 |Defer -

J18 | ‘04 07.2014 Date:25.03.2015
il)eciqion " A D/L No. 7/247/2014- TSW dated 09.10.2014 was issued by DIPP to firm. This was
followed by Reminder from DGFT on 18.11.2014 and 12.01.2015 (Final Reminder) giving 15 days ’I/

‘nme for submission of information. Reply awaited from the firm.

(Case No.:7/30/87-ALC1/2014 \Party Name:GALA SHRINK FIT iMeel No/Date:49/87- Status:
; ' [ALC1/2014 Deferred
| 04.03.2015 ,
" |HQ File :01/87/050/00229/AM 15/ [RLA File :03/94/040/00088/AM15/ |Lic.No/Date:0310786915  [Defer
|9 |16.07.2014 Date:18.03.2015

Decision:  In response to D/L dated 10.12.2014 issued by_D/o_C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 23.02.2015. Comments awaited from |

D/o C&PC.
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|Case No.:3/18/87-ALC1/2014  |Party Name:EASTMAN [Meet No/Date:49/87- Status:
‘RECLAMATIONS ALC1/2014 {Deferred
| 04.03.2015 |
20 [HQ File :01/87/050/00146/AM15/ [RLA File :30/24/040/00018/AM15/ |Lic.No/Date:3010103032 | Defer
| 1 118.07.2014 Date:25.03.2015
lDeLision A copy of application has been forwarded to DIPP on 05.02.2015. Comments awaited
flom DIPP.
RN R —_— — |
* |Case No.:4/24/87-ALC1/2014  [Party Name:POLYFILL ~ |[Meet No/Date:49/87- Status:
TECHNOLOGIES PVT LTD ALC1/2014 Deferred
! ! 04.03.2015
HQ File :01/87/050/00214/AM15/ |RLA File :34/24/040/00074/AM 15/ |Lic.No/Date:3410040384  |Defer
21 \11 07.2014 Date:18.03.2015

I
Decision: In response to D/L dated 10.11.2014 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 16.12.2014. Comments awaited from

D/o C&PC.

Case No.:5/32/87-ALC1/2014 'l"ar(y Name:ASMACO Meet No/Date:49/87- 'Status:
PACKAGING INDUSTRIES ALC1/2014 Deferred
| | 04.03.2015
22 [HQ File :01/87/050/00281/AM15/ |RLA File :03/94/040/00385/AM15/ [Lic.No/Date:0310787423  |Defer
| 30.07.2014 IDate:18.03.2015

| |
Decision: A copy of appllcatlon has been forwarded to D/o C&PC on 11.11.2014. Comments
|1wa|ted from D/o C&PC.

Meet No/Date:49/87- [Status:

Case No.:6/32/87-ALC1/2014 'Party Name:ANG PLASTICS PVT.
LTD. ALC1/2014 Deferrved
04.03.2015

IHQ File :01/87/050/00282/AM15/ !RLA File :03/94/040/00388/AM15/ [Lic.No/Date:0310787600  |Defer
23 | 04.08.2014 _Date:01.04._2015
| [Decision: A D/L No. 46011/69/2014-PC.11 dated 02.12.2014 was issued by D/o C&PC to firm.
l'I‘his was followed by Reminder from DGFT on 07.01.2015 giving 15 days time for submission of
information. Reply still awaited from the firm. Hence, the Committee decided to issue another
! |Rcmmder to firm glvmg 15 days time for submission ofmformatlon
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[Case No.:9/32/87-ALC1/2014 Party Name:DIMPLE DRUMS & Meet No/Date:49/87- Status:
| BARRELS PVT.LTD. ALC1/2014 Deferred
; ! 04.03.2015 ,
[HQ File :01/87/050/00285/AM15/ [RLA File :03/94/040/00414/AM15/ [Lic.No/Date:0310788244 _[Defer
‘26 | | 21.08.2014 Date:01.04.2015

271

'HQ File :01/87/050/00228/AM15/ |RLA File :02/24/040/00093/AM15/ ‘Llc No/Date:0210204763
5|

Reminder to firm giving 15 days time for submission of information.

11

(Case No.:4/30/87-ALC1/2014  |Party Name: WACKER |Meet No/Date:49/87- |Status:
' IMETROARK CHEMICALS PVT |ALC1/2014 Deferred
ILTD. 04.03.2015 |

HQ File :01/87/050/00226/AM15/ |RLA File :02/24/040/00079/AM15/ |Lic.No/Date:0210204708 Defer

05.08.2014
'I)u::smn A D/L No. 46011/71/2004-PC.1I dated 12.01.2015 was issued by D/o C&PC to firm.
This was followed by Reminder from DGFT on 04.02.2015 giving 15 days time for submission of

linformation. Reply awaited from the firm. ll

Case No.:6/30/87-ALC1/2014  |Party Name:WACKER ~ |Meet No/Date:49/87- |status:
, IMETROARK CHEMICALS PVT (ALC1/2014 Deferred
LTD. 04.03.2015

Defer
112.08. 20]4 Date:25.03.2015

[Decision A D/L No. 46011/71/2004-PC.11 dated 12.01.2015 was issued by D/o C&PC to firm.
'ThlS was followed by Reminder from DGFT on 04.02.2015 giving 15 days time for submission of
]mformatlon Reply awaited from the firm.

Decision: A D/L No. 46011/83/2014-PC.1I dated 02.12.2014 was issued by D/o C&PC to firm.
‘This was followed by Reminder from DGFT on 07.01.2015 giving 15 days time for submission of
‘inf‘ormation Reply still awaited from the firm. Hence, the Committee decided to issue another
'Reminder to firm giving 15 days time for submnssnon of information.

(Case No.:13/32/87-ALC1/2014  |Party Name:AVI GLOBAL PLAST [Meet No/Date:49/87- Status:

I IPRIVATE LIMITED ALC1/2014 Deferred

| | 04.03.2015 ,!

IHQ File :01/87/050/00289/AM15/ [RLA File :03/94/040/00475/AM15/ |Lic.No/Date:0310788517  |Defer

| | 28.08.2014 Date:01.04.2015

Decision: A D/L No. 4601 1/82/2014-PC.11 dated 02.12.2014 was issued by D/o C&PC to firm.
This was followed by Reminder from DGFT on 07.01.2015 giving 15 days time for submission of
information. Reply still awaited from the firm. Hence, the Committee decided to issue another |
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\Case No.:14/32/87-ALC1/2014 ‘Party Name:AVI GLOBAL Meet No/Date:49/87- Status:
PLAST PRIVATE LIMITED ALC1/2014 Deferred
| 04.03.2015
IHQ File :01/87/050/00200/AM15/ [RLA File :03/94/040/00476/AM15/ |Lic.No/Date:0310788518  |Defer
| 28.08.2014 Date:01.04.2015

i[)ecision: A D/L No. 46011/93/2014-PC.1I dated 09.01.2015 was issued by D/o C&PC to firm.
iThis was followed by Reminder from DGFT on 07.01.2015 giving 15 days time for submission of
linformation. Reply still awaited from the firm. Hence, the Committee decided to issue another
|Rt,mmdi:1 to f'rm giving 15 days time for submnssxon of information.

Case No.:1/25/87-ALC1/2014  |Party Name:KOHINOOR IMeet No/Date:49/87- [status:
- RECLAMATIONS ALC1/2014 Deferred Qe
. 04.03.2015 ;
29 |HQ File :01/87/050/00217/AM15/ 'RLA File :30/24/040/00017/AM15/ |Lic.No/Date:3010103133  [Defer ' ‘%./
! 04.09.2014 Date:01.04.2015 -

iDecision A D/L No. ]2(7)/1] -TSW dated 23.02.2015 was issued by DIPP to firm. It was decided
]by the Committee to issue a Reminder to firm glvmg 15 days tlme for submlssmn of mformatlon

[Meet No/Date:49/87-

|(Case No.:21/32/87-ALC1/2014  [Party Name:STERLING Status:

' IAUXILIARIES PVT LTD ALC1/2014 Deferred

| | 04.03.2015 |

[HQ File :01/87/050/00297/AM15/  [RLA File :03/95/040/00472/AM15/ [Lic.No/Date:0310788726  [Defer
04.09.2014 Date:01.04.2015

30-

Decision: A D/L No. 4601 1/87/2014-PC.II dated 10.12.2014 was issued by D/o C&PC to firm.
This was followed by Reminder from DGFT on 07.01.2015 giving 15 days time for submission of
information. Reply still awaited from the firm. Hence, the Committee decided to issue another
| |Reminder to firm giving 15 days time for submission of information.

S

Case No.:22/32/87-ALC1/2014  [Party Name:PARADISE Meet No/Date:49/87-  |Status:
i POLYMERS LTD., ALC1/2014 Deferred
- | 04.03.2015 |
IHQ File :01/87/050/00298/AM15/ |RLA File :03/95/040/00487/AM15/ |Lic.No/Date:0310788816  |Defer
| 05.09.2014 |Date:01.04.2015

131 L— 2 - -
I Decision: A D/L No. 46011/72/2013-PC.II dated 02.12.2014 was issued by D/o C&PC to firm.

This was followed by Reminder from DGFT on 07.01.2015 giving 15 days time for submission of
linformation. Reply still awaited from the firm. Hence, the Committee decided to issue another|
\Reminder to firm giving 15 days time for submission of information.
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(Case No.:25/32/87-ALC1/2014  [Party Name:NAV AUXICHEM  [Meet No/Date:49/87- Status: |
| PVT.LTD, ALC1/2014 Deferred
! 04.03.2015
|HQ File :01/87/050/00301/AM15/ ]RLA File :30/24/040/00031/AM15/ |Lic.No/Date:3010103139  |Defer
| 05.09.2014 Date:01.04.2015

1321 |
| !Dccision: A D/L No. 46011/49/2013-PC.II dated 02.12.2014 was issued by D/o C&PC to firm.,
This was followed by Reminder from DGFT on 07.01.2015 giving 15 days time for submission of
iinformation. Reply still awaited from the firm. Hence, the Committee decided to issue another
Reminder to firm giving 15 days time for submission of information.

(Case No.:41/30/87-ALC1/2014  |Party Name:FORECH INDIA Meet No/Date:49/87- [Status:
| LIMITED ALC1/2014 Deferred
. fo4 03.2015
HQ File :01/87/050/00263/AM15/ [RLA File :05/23/040/00237/AM15/ [Lic.No/Date:0510391124  |Defer
' 15.09.2014 Date:01.04.2015

133
I Decision: A D/L No. 7/280/2014-TSW dated 07.11.2014 was issued by DIPP to firm. This was
[followed by Reminder from DGFT on 08.12.2014 giving 15 days time for submission of information.
| |Reply awaited from the firm. Hence, the Committee decided to issue another Reminder to firm
3 EIVII’lg 15 days tlme for submission of information.

| (Case No.:15/45/87-ALC1/2014  Party Name:MARPOL PVT. [Meet No/Date:49/87- Status:
| ] LIMITED ALC1/2014 Deferred
| 104.03.2015
‘34 HQ File : 01/87/050/00415/A_M_15/_‘ELA File :17/24/040/00107/AM15/ [Lic.No/Date:1 710005967 [Defer )

07.11.2014

|DCCIblOH A copy of application has been forwarded to D/o C&PC on 03.02.2015. Comments
| lawaited from D/o C&PC.

Date:18.03.2015

(Case No.:17/45/87-ALC1/2014  [Party Name:POLYFILL [Meet No/Date:49/87- [Status: Deferred
| TECHNOLOGIES PVT LTD ALC1/2014
. 04.03.2015
35 |HQ File :01/87/050/00417/AM15/ |RLA File ~ |Lic.No/Date:3410040678  |Defer
1:34/24/040/00174/AM15/ 113.11.2014 |Date:18.03.2015

‘ [Decision: A copy of application has been forwarded to D/o C&PC on 03.02.2015. Comments
awaited from D/o C&PC.
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Case No.:18/45/87-ALC1/2014  [Party Name:SHAKUN Meet No/Date:49/87-  [Status: Deferred
‘ POLYMERS LIMITED, |ALC1/20]4

. 104.03.2015

36 [HQ File :01/87/050/00418/AM15/ |RLA File ILic.No/Date:3410040681  [Defer

l ’ [ 34/24/040/00210/AM15/ 13.11.2014 Date:18.03.2015
Decision: A ¢ copy vy of appllcatlon has been forwarded to D/o C&PC on 03.02.2015. Comments

| |awaited from D/o C&PC.

iC:lse No.:4/45/87-ALC1/2014 !Pany Name:VISEN INDUSTRIES %Meet No/Date:49/87- Status: Deferred

| LIMITED |ALC1/2014
! 04.03.2015
7|HQ File :01/87/050/00404/AM15/ [RLAFile ~  [Lic.No/Date:0310791638  [Defer '
1:03/95/040/00568/ AM 15/ 03.12.2014 Date:18.03.2015

' |Decision: A copy of application has been forwarded to D/o C&PC on 03.02.2015. Comments
lawaited from D/o C&PC.

(Case No.:5/45/87-ALC1/2014  [Party Name:VISEN INDUSTRIES [Meet No/Date:49/87- Status: Deferred
. LIMITED IALC1/2014

' 104.03.2015

.38 IHQ File :01/87/050/00405/AM15/ [RLA File Lic.No/Date:0310791698  [Defer
’ 1:03/95/040/00718/AM15/ 04.12.2014 Date:18.03.2015

| }Decision' A copy of apphcatlon has been forwarded to D/o C&PC on 03.02.2015. Comments
| l"lW’llted from D/o C&PC.

| |Case No.:8/45/87-ALC1/2014  |Party Name:SAMPARK Meet No/Date:49/87- Status: Deferred
INDUSTRIES LTD ALCI1/2014
| 04.03.2015 ‘
39 |HQ File :01/87/050/00408/AM15/ [RLA File |Lic.No/Date:0510392307 Defer
:05/24/040/00404/ AM 15/ 05.12.2014 Date:18.03.2015

\Decision: A copy of application has been forwarded to D/o C&PC on 03.02.2015. Comments
lawaited from D/o C&PC.

| [Case No.:3/45/87-ALC1/2014  [Party Name:GAJRAJ AGENCIES |Meet No/Date:49/87-  |Status: Deferred
| PRIVATE LIMITED ALC1/2014
| 04.03.2015 ‘
40 HQ File :01/87/050/00403/AM15/ |RLA File i Lic.No/Date:0210205307  |Defer
1:02/24/040/00180/AM15/ 09.12.2014 Date: 18.03.2015

Decision: A copy of appllcatlon has been forwarded to D/o C&PC on 03.02.2015. Comments
awaited from D/o C&PC.
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[Case No.:9/45/87-ALC1/2014 Pz;rty Name:RAPID Meet No/Date:49/87- _J"S_tatus: Deferred
- ENGINEERING CO.P.LTD. /ALC1/2014 '
! , 104.03.2015 ‘
| , = — —— —
41 ’HQ File :01/87/050/00409/AM15/ |RLA File Lic.No/Date: 0510392402 Defer
:05/24/040/00405/AM15/ 12.12.2014 Date:18.03.2015

Decision: A copy of a@lﬂ:aﬁ has been forwarded to D/o C&PC on 03.02.2015. Comments

“\‘\z?@

awaited from D/o C&PC.

\Case No.:13/45/87-ALC1/2014 _"PZ@ Name:MACRO [Meet No/Date:49/87- ['s_tatus: Deferred |
POLYMERS P. LTD. ALC1/2014 |
| : 04,03.2015 |
i42 IHQ File :01/87/050/00413/AM15/ [RLA File |Lic.No/Date:0810134066  [Defer
' 108/24/040/00332/AM15/ 116.12.2014 Date:18.03.2015

Decision: A cop):)f application has been forwarded to D/o C&PC on 03.02.2015. Comments

awaited from D/o C&PC.

‘ |Case No.:14/45/87-ALC1/2014  |Party Name:MACRO Meet No/Date:49/87- Status: Deferred
‘POLYMERS . LTD. JALC1/2014
| , 104.03.2015
43 [HQ File :01/87/050/00414/AM15/ [RLA File * |Lic.No/Date:0810134065  |Defer
‘ :08/24/040/00336/ AM15/ 16.12.2014 Date:18.03.2015

. !nﬁecgion: A copy of application has been forwarded to D/o C&PC on 03.02.2015. Comments
jawaited from D/o C&PC.

| |Case No.:5/46/87-ALC1/2014  [Party Name:INDIAN OXIDES &  [Meet No/Date:49/87- Status:
‘ | |CHEMICALS LIMITED ALC1/2014 Deferred
| ' 04.03.2015 ,
44 [HQ File :01/87/050/00424/AM15/ ‘RLA File :31/83/040/00207/AM15/ |Lic.No/Date:3110065149  [Defer
18122014 Date:18.03.2015

| [Decision: A copy of application has been forwarded to D/o C&PC on 10.02.2015. Comments

Jawaited from D/o C&PC.

SEIKHOMANG KIPGEN
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(Case No.:2/45/87-ALC1/2014  |Party Name:IMPEL EXPORTS  |Meet No/Date:49/87-  [Status:
| ALC1/2014 Deferred
. 04.03.2015 | %
45 HQ File :01/87/050/00402/AM15/ |RLA File :07/24/040/00326/AM15/ |Lic.No/Date:0710107235 | Defer

19.12.2014

Date:18.03.2015
Decision: A copy of appllcatlon has been forwarded to D/o C&PC on 23.02.2015. Comments ”!/
lawaited from D/o C&PC.

I |
| Decision: A copy of application has been forwarded to D/o C&PC on 03.02. 2015. Comments
awaited from D/o C&PC.

| [Case No.:19/45/87-ALC1/2014  [Party Name:SUMILON IMeet No/Date:49/87-  |Status: Cle
INDUSTRIES LIMITED, ALC1/2014 Deferred

| | 04.03.2015 gn

46 'HQ File :01/87/050/00419/AM15/ |RLA File :52/24/040/00046/AM 15/ [Lic.No/Date:5210041356  |Defer ' B
| 19.12.2014 Date:18.03.2015 4/

Sm;u;:
Deferred

IMeet No/Date:49/87-
ALC1/2014
04.03.2015 ,

[Lic.No/Date:0710107263  |Defer
23.12.2014 Date:18.03.2015

Case No.:12/45/87-ALC1/2014  [Party Name:IMAGE LABELS
f IPVT.LTD.,

47 IHQ File :01/87/050/00412/AM15/ ‘RLA File :07/24/040/00339/AM15/

|
|
|

\dwa:tud from D/o C&PC

Cle__
! )Decmon A copy y of application has been forwarded to D/o C&PC on 03.02.2015. Comments 7)/
QA

‘"(:_asc No.:1/45/87-ALC1/2014  |Party Name:INDO RAMA  |Meet No/Date:49/87- Status:
, SYNTHETICS (INDIA) LTD ALC1/2014 Deferred
' 04.03.2015 '
48 "HQ File :01/87/050/00401/AM15/ IRLA File :50/24/040/00016/AM15/ ILIC No/Date:5010002175 | Defer Bl
| , 26.12.2014 Date:25.03.2015
| Decision: "RLA, Nagpur and firm were requested vide letter dated 03.03.2015 to furmsh‘ \;/
| |appl|cat|on expedltlously Application awalted from RLA, Nagpur and firm.
3EN
NG KIPCE
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(Case No.:10/45/87-ALC1/2014  [Party Name:VIKAS [Meet No/Date:49/87- Status: Cu_

| GLOBALONE LIMITED |ALC1/2014 Deferred

. | 04.03.2015 |

= e — — = o, S—— ! — ,
149 |[HQ File :01/87/050/00410/AM15/ |RLA File :05/24/040/00449/AM15/ Lic.No/Date:0510392618 Defer 8‘%
' i 30.12.2014 Date:18.03.2015
| ‘l)ecision: A copy of application has been forwarded to D/o C&PC on 03.02.2015. Comments vk

lawaited from D/o C&PC.

} ‘Cﬁse No.:4/46/87-ALC1/2014 [Party Name:SNF [INDIA] PVT.  [Meet No/Date-49/87- Status:
| | LTD., ALC1/2014 Deferred
| 04.03.2015
‘50 [HQ File :01/87/050/00423/AM15/ [RLA File :26/24/040/00016/AM15/ [Lic.No/Date:2610012704 [Defer
o 30.12.2014 |Date:18.03.2015
Decision: A copy of application has been forwarded to D/o C&PC on 10.02.2015. Comments

awaited from D/o C&PC.

Case No.:7/45/87-ALC1/2014  |Party Name:KLJ POLYMERS & |Meet No/Date:49/87- Status: Deferred

. CHEMICALS LTD., IALC1/2014
; 104.03.2015 _
51 [HQ File :01/87/050/00407/AM15/ [RLA File ~ |LicNo/Date:0510392652  |Defer
:05/23/040/00454/ AM 15/ 01.01.2015 Date:18.03.2015

| L e i aple ) _
.' ]Decision: A copy of application has been forwarded to D/o C&PC on 03.02.2015. Comments

| |awaited from D/o C&PC.

~ WP R TV g

‘t’fréée No.:2/46/87-ALC1/2014 !P;ﬁ'ty Name:MANALI  [Meet No/Date:49/87-  |Status: Deferred

| PETROCHEMICALS LIMITED  |ALC1/2014

. | 104.03.2015 |

's2 [HQ File :01/87/050/00421/AM15/ [RLA File "~ [Lic.No/Date:0410159950 | Defer R

| :04/24/040/00213/AM15/ 101.01.2015 Date:18.03.2015

| JDecision: A copy of application has been forwarded to D/o C&PC on 10.02.2015. Comments
lawaited from D/o C&PC,

Case No.:6/45/87-ALC1/2014  [Party Name:PALMETTO Meet No/Date:49/87- Status: Deferred
|| INDUSTRIES (INDIA) PVT. ALC1/2014
: | ILIMITED, 04.03.2015
53 [HQ File :01/87/050/00406/AM15/ |RLA File * [Lic.No/Date:0410159985  |Defer
| |:04/24/040/00245/AM 15/ 07.01.2015 Date:18.03.2015

Y B F

| Decision: A copy of apﬁicatiorT has been forwarded to D/o C&PC on 03.02.2015. Comments
| |lawaited from D/o C&PC.
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(Case No.:3/46/87-ALC1/2014  [Party Name:NATUR TEC INDIA |Meet No/Date:49/87- Status: Deferred
' PRIVATE LIMITED 'ALC1/2014 |
04.03.2015 |
54 ‘HQ File :01/87/050/00422/AM15/ |RLA File ' ' Lic.No/Date:0410159998  [Defer
. :04/24/040/00246/AM15/ 09.01.2015 Date:18.03.2015

Decision: A copy_of applicaﬁ has been forwarded to D/o C&PC on 10.02.2015. Comments
awaited from D/o C&PC.,

(Case No.:1/49/87-ALC1/2014  [Party Name:JJ.PLASTALLOY  |Meet No/Date:49/87- Status:
|| PVT. LTD., ALC1/2014 Deferred
|| | 04.03.2015
55 [HQ File :01/87/050/00461/AM15/ [RLA File :15/24/040/00019/AM15/ [Lic.No/Date: 1510022040 [Defer
| ; 23.01.2015 Date:18.03.2015

i tDecision: A copy of e_lpE)]ication has been forwarded to D/o C&PC on 02.03.2015. Comments
lawaited from D/o C&PC.

‘Case No.:1/46/87-ALC1/2014  [Party Name:R. K. RECLAIM AND [Meet No/Date:49/87- Status:
' RUBBER PRODUCTS PVT LTD |ALC1/2014 Deferred
| | 04.03.2015 .-
'56 |HQ File :01/87/050/00420/AM15/ _‘RLA File :34/24/040/00284/AM15/ [Lic.No/Date:3410040914  |Defer |
. 29.01.2015 Date:25.03.2015

Decision: RLA, Vadodara and firm were?quested vide letter dated 27.02.2015 to furnish
| lapplication expeditiously. Application awaited from RLA, Vadodara and firm.

| |Case No.:2/49/87-ALC1/2014  |Party Name:METRO TYRES Meet No/Date:49/87- Status:

[ LIMITED ALC1/2014 Deferred

| 04.03.2015

57 [HQ File :01/87/050/00462/AM15/ |RLA File :30/24/040/00055/AM15/ [Lic.No/Date:3010103375  |Defer

, | 19.02.2015 Date:01.04.2015

I S — ——— . " —
Decision: The Committee noted that the application is still awaited from RLA. Hence, it was

| decided to call for application from RLA and firm for further consideration of the case.

NG KIPGEN
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Cle

\Case No.:3/49/87-ALC1/2014 [Party Name:BLUEBELL [Meet No/Date:49/87- Status: R
. POLYMERS PRIVATE LTD. ALC1/2014 Withdraw
! 04.03.2015 %m/
[HQ File :01/87/050/00463/AM15/ [RLA File :08/24/040/00432/AM15/ [Lic.No/Date:0810134663

_ ! 124.02.2015 .
Decision: The Committee considered the case as per the online generated Agenda and it was 7&
observed that the subject advance authorization was issued to firm on repeat basis (Adhoc Norms)
in terms of Para 4.7.1 of HBP Vol. I vide decision taken by NC in its Meeting No. 6/87-ALC1/2014
held on 07.05.2014 (Case No. 17/1/87-ALC1/2014). Hence, the Committee decided to withdraw
the case.

Meeting ended with thanks to Chair and all participants. giy‘aé\'ff)
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